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. v 3 - -
1. Undon of India represented by Secretary
. to Government, Department of Revenue
Ministryof Finance, New Delhi

2+ The Chairman,Central Board of Direct :
TaxeS, North Biock,New Delhi ‘ Respondents

. BY Mre Kodoth Sreedharan,ACGSC
| ORDER
No DHARMADAN .

Anmcome Tax Officer who was later promoted as
Assistant com_issioner., is before us with a prayer for a
declération that the applicant is eligibie to be included
vin_ Afmeku_re A-,-&I_list‘of Income Téx Officers who h-‘ive been
promoted as Assistent COmmz.ss:Loners of Incometax Jum.or
Scale w.e.f. 8th Hovember, 1991. _
2 'I‘he respondents’ ha\e stated in the reply that
thé gpplicant was considered in the December, 199; DFC
and :ejé?,@the basis of the recommendation of the DFC, the
abp;icint has been p;:omoted as Assisﬁnt Commissionere.
1tlis xxx) further stated tiat the applicant could not be
given higher grading in the October,1991 DFC since better
officers in the S.C. comuunity were\,_x_icxx_?vailabke for
consideration in the DPC. |
3. - In the light of the statement in the reply,
* the learned connsel for the applicant subm:.tted that
the application can be closked/i:::mﬁggxty ofF . the

applicant to c¢halienge the communication issued to the



- 2 -

applicant later intimating the decision of the DEC which

met in October, 1991.

4. In the light of the statement, we are glosing the

application reserv&ing ‘the rigﬁt of the applicant to chaliehge

the communication referred to above, if he is so advised.
S . - There shall be no order as to costs.
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